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IN THE CENTRAL ASMINISTRATIVE TR BUNAL: HYDERABHIBENCH ;

AT HYDERABADR

0.4,%0,24 OF 1996, Date of Order :4-3~1998,

S T g e it THE W man Y S PN e e hrm e s e e M e S e S [ ey S TR s e R S Sr R N e b B rem

BetwWween 2

e

V.B.V-N.Bhifﬂa Shar}kar. . AppliCant
and

1, Chief Personnel Officer,
South Central Railway,
Secundersbad,
2. Divisional Railway lManager,
South Central Reailway,
Vijayawada.
3, Divisional lechanical Zngineer Dilesel),
South Central Railway,
Vijayawada,

.+« Respondents

COUNSEL FOR THE APPLICANT 32 Mr.B.,Narasimha Sharma
COUNSEL FOR THE RESPONDENTS: Mr,Q,V,Malla Reddy

CORAM,

P k]

THE HOM '3 LE SRI R RANGARATAN, MEMIER {AD17)
AND

TR HON'BIA SRI B,.S,JAI PARAMESH!IAR, MEFBER (JUDL)

R e e s T -

CHAL ORDER (AS .PER HCH'BLE SRI R . KANGARATAI, MEMBER {(A) )

Heard Mr, M, C,Jacob for My B.Narasimha Sharma
for the Applicant and Mr.Gurupadam for r.C.V.Malla Reddy.

for the Respondents,
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2e The applicant in this OA joined as Apprentice
Mechanic on 6-5-1983 in the Diesel wing of the Vijayawada
Division, After two years of training, he was posted as
Chargeman-'B* in the scale of pay of ks,425-700 with
effect from 25-7-1985, He was subsequently promoted on
adhoe basis to the post of Chargeman- tA' in the scale of
pay of Rs,1660-2660/~ by Proceedings Wo.MECH/DSL/121/1987,
dated 219-10-1987, He was given the regular promotion
order on Xregular basis as a Chargeman~ 'A' in the Diesel
wing by Orxder No.P/535/R&M/DSL/CHG' A, dated :69-1995
(Annexure-V to the OA)}, The applicant now submits that
he should be given the seniority as Chargeman- ‘A' from

+he date of his adhoc promotion i.e,, 19-10-1987,

3. This OA is filed praying for a direction to the
respondents t0 regularise the service of the applicant
in the post of Chargeman-'A’, Diesel (tachanical) with
cffect from 19-10-1987 even though regular promotion
order Was issued later on 6-9-1995 as he had fulfilled
all the conditions required for promotion to the post of
Chargeman-'A* ‘even at the time of his promotion as

Chargeman-*2' on adhoc basis,

4, A reply has been filed in this OA, The contentions |

ralsed in this OA by both the parties are same as the

contentions raised by both the parties in OA.No.23 of 199¢

which is disposed of today ie,,4-8-1998, The prayer in

this OA is also same as the prayer in the CA,No,23 of
We  ed, 7w

1996, Hence, £here—i= no further discussion, necessary

in this OA as the case has been fully discussed in O, A,

No.,23 of 1996,
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5. In view of the above, this OA is also disposed

of with the following direcction following the direction

given in C,A.No,.23 of 19965~

“In view of the above fore-going, the appiicant
w3 3
should j[deemed to have been promoted on regular
basis as Chargeman-'A with effect from 19-10-87

La:t\a [eh] ;
if he{ fulfilly the Recruitment Rules for promo-

M
tion to that cadre.c‘%WM.,

6. The O,A, 15 ordered accordingly., MNo costs,.
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Dictated to Steno in the Open Court
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